BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE: CHENNAI

ORIGINAL APPLICATION NO. 89 OF 2023 (SZ)

IN THE MATTER OF:

Tribunal on its own motion In Re:
“2 severely injured in reactor blast
at private pharma limited in
Anakapalli, Andhra Pradesh”
With

Andhra Pradesh Pollution Control Board
Andhra Pradesh and Ors ...Respondent(s)

REPORT FILED BY THE DIRECTOR OF FACTORIES STATE
OF A.P

Dt. 29.07.2023.

M/S MADHURI DONTI REDDY
ADVOCATE
STANDING COUNSEL FOR GOVERNMENT OF ANDHRA PRADESH
A.P. POLLUTION CONTROL BOARD
T.T.D. SUPREME COURT OF INDIA

#26, Royal Castle, S2, Gill Nagar Extension, Choolaimedu, Chennai — 600 094.
Mobile: 98407 98460 / 63831 21322, Email: reddymadhuriO9@gmail.com

Counsel for Respondent 1to 4



BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

ORIGINAL APPLICATION NO. 89 OF 2023 (SZ)

IN THE MATTER OF:

SOUTHERN ZONE: CHENNAI

Tribunal on its own motion In Re:

“2 severely injured in reactor blast

at private pharma limited in
Anakapalli, Andhra Pradesh”

With

Andhra Pradesh Pollution Control Board

Andhra Pradesh and Ors ...Respondent(s)
INDEX
Sl. No Date Description of the Documents Page No

Report filed by the Factories

1. 29-7-2023 &0
Department
Annexure -1 Hon’ble NGT, Southern

2 18.07.2023 | Zone, Chennai Order dt.18.07.2023 12 - 17
in OA No. 89 of 2023(SZ2)

3. Annexure -2 Accident photos 18 - 19
Annexure-3 Sruthi Chemicals

4. 25.09.2017. 20 =21
licence dt 25.09.2017.
Annexure-4 Sahithi Pharma Private

9. 15.07.2021, | Limited amended license dt 22 - 23
15.07.2021,
Annexure-5 Sruthi Chemicals

6. 16.07.2017. 24 - 30
approved plans dt 16.07.2017.
Annexure-6 Sahithi Pharma Private

7. 16.04.2021. | Limited approved revised plans dt: 31-47
16.04.2021.
Annexure-7 Copy of the Show cause

8. 17-09-2020 | potice Issued SCN.A. 251525 /2020 48-52
dt. 17-09-2020. by the Deputy Chief




Inspector of Factories to both the

occupier ‘and manager of the factory.

07.12.2020

Annexure-8 Charge sheet filed in the
court of Judicial First-Class

Magistrate vide STC No.6/2021

53-56

10.

21.04.2022

Annexure-9 Instructions issued for
Third party expert audit vide Memo
No.LAE0S5-14024/17/2020-A SEC-

DOF, Dt 21.04.2022.

97-63

% W

27.05.2023

Annexure-10 Copy of the letter dt
27.05.2023 addressed to
management for compliance to the

safety audit recommendations.

64

12.

05.06.2023.

Annexure -11 Copy of the

improvement notice dt 05.06.2023.

65-73

13.

10.07.2023

Annexure -12 Copy of the
Prohibitory Order issued dt
10.07.2023 by the Deputy Chief

Inspector of Factories.

74-76

14.

22.07.2023

Annexure -13 Copy of the Show
cause notice Issued Dated
22.07.2023 by the Deputy Chief
Inspector of Factories to both the

occupier and manager of the factory.

77-81

15.

30.06.2023

Annexure-14 Proceedings of the
District Collector and Magistrate
Anakapalli constituting a Committee

to conduct Accident Enquiry.

82-83




[t is certified that all the documents contained in the above annexure are

true copies.
AR
Place: Vijayawada, Director of Factories,
Dt. 31.07.2023. Andhra Pradesh,

Vijayawada.




Report filed by the A.P. Factories Department in compliance with the

Hon'ble NGT, Chennai order dated 18.07.2023 in O.A No. 89 of 2023 (S2)

suo-motu case taken up by Hon’ble Tribunal in the matter of "

severely injured in reactor blast at private pharma limited in Anakapalli,

Andhra Pradesh"

*khk

1. Itis submitted that a chemical explosion followed by spread of fire took place

on 30.06.2023 at 11.10 AM in M/s. Sahithi Pharma Private Limited (Solvent

Recovery Unit) located at Plot No. 27C 1(Part), APSEZ, De-notified Area,

Atchuthapuram, Rambilli, Anakapalli District.

2. It is submitted that this Hon’ble NGT, Chennai in its order dated

18.07.2023 in O.A. No. 89 of 2023 (SZ) in the matter of : Tribunal in its own

motion In Re: " severely injured in reactor blast at private pharma limited in

Anakapalli, Andhra Pradesh” with Andhra Pradesh Pollution Control

Board and Ors issued the following order:

“l1. The Learned counsel Mrs. Madhuri Donti Reddy accepts

notice on behalf of Respondents No. 1 to 4 and Ms. T.

Hemalatha accepts notice on behalf of Respondent No.5.

2. Let the matter be listed on 02.08.2023 for filing of

response.”

3. It is submitted that the Factories department works for Occupational safety,

health and welfare of the workers employed in the registered factories by

implementing following legislations.

Factories Act.1948 & Rules made there under 1950.
Manufacturing, storage and import of Hazardous chemicals

rules, 1989

Chemical accident Emergency (Planning, Preparedness & Response)
Rules. 1996

Payment of Wages Act & Rules

Maternity Benefit Act & Rules. @\%@Q
|
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4. It is submitted that on 30.06.2023 at about 11:10 AM, there was a chemical
explosion in a Kettle (K/B-1/005) with its vapour column while distillation of
spent solvent Di Methyl Sulphoxide (DMSO) was under progress in Production
Block - T of the factory and it was followed by quick spread of fire immediately
towards down wind direction to tanker truck under loading of IPA solvent near
product storage tanks, solvent drum storage sheds and other locations in the
factory. 7 workers working nearby have been grievously injured. The said
Kettle of 8 KL capacity was got dislodged from its installed position in the first
floor of the said production block and flew in air to a distance of nearly 70 mts
and fell in the premises of neighboring factory (M/s. Laurus Labs Limited,
(Unit-VI)). (Photos pertaining to accident are in Annexure 2). Immediately
firefighting was commenced and the neighboring factories have also swung
into action to fight with the fire. The fire tenders (14 No’s) from M/s. Asian
Paints, Atchuthapuram fire station, JNPC, Parawada, NTPC, and Anakapalli
fire station have rushed to the spot and joined the fire-fighting. The fire was
completely extinguished by 4:30PM on that day. The seven injured persons
were shifted to KIMS ICON Hospital, Sheelanagar, Visakhapatnam for
treatment and from there to KGH Hospital, Visakhapatnam & INDUS Hospital,
Visakhapatnam. Out of 7 workers, two workers have died during the treatment
on the same day and later another four persons have succumbed to burn
injuries. One worker by name Sri Pilla Santhosh Kumar, S/o. Ranga, age: 36
years, QA-Executive (Regular), of H. No: 26-4-51, Kondakoppaka (Village &
Post), Anakapalli, was discharged on 06-07-2023 from Indus Hospital,
Visakhapatnam. The following are the 6 workers who have succumbed to
injuries in this accident.

i) Uppada Thirupathi, S/o. Ramu, age: 28 years, Manufacturing
Junior Operator (Regular), of C 65, SC Colony, Koratam,

Vizianagaram - 531 116, died on 30-06-2023 at 4:30 PM in KGH
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1i) Paila Sattibabu, S/o. Gangu Naidu, age: 38 years, Manufacturing
Assistant (Regular), of Kotha Yellavaram Post, Golugonda,
Visakhapatnam - 535 126 died on 30-06-2023 at 4:30 PM in KGH
Hospital, Visakhapatnam.

iii) ~ Simmengi Appa Rao, S/o. Lacchanna, age: 52 years, Manufacturing
Assistant  (Regular), of 1-1, Vedullapalem, Nakkapalle,
Visakhapatnam - 531 061 died on 02-07-2023 at 10.30 pm in
INDUS Hospital, Visakhapatnam.

iv) Rameswar Bhuyan, S/o. BijayKunar Bhuyan, age: 35 years,
Manufacturing Shift In-Charge (Regular), of AT/PO- Kamarada
District — Balasore, Odissa 756 035 died on 04-07-2023 at 8:00 AM
in INDUS Hospital, Visakhapatnam.

V) Sadireddy Rajubabu, S/o. AppaRao, age: 35 years, Manufacturing
Junior Operator (Regular), of 3-9, Rebaka, Nakkaplle (M),
Visakhapatnam 531 126 died on 06-07-2023 at 5:35 PM in INDUS
Hospital, Visakhapatnam.

vi) Singamsetti Nookinaidu, S/o. JanardhanRao, age: 47 years, Helper
(Contract Workmen), of H. No: 6-33, Dharapalem (Post), Rambilli
(M), Visakhapatnam 531 061 died on 06-07-2023 at 5:00 AM in KGH
Hospital, Visakhapatnam.

5. Actions by Factories Department - Prior to the Occurrence of the

Accident on 30.06.2023:-

a. The premises of M/s. Sahithi Pharma Private Limited, Plot No.
27/C1, APSEZ, De- Notified area. Gurajapalem (Village), Rambilli
(Mandal), Anakapalli District was registered under Factories
Act.1948 in the year 2017 with the Registration Number: 104355.
Initially factory licence was granted with the name of M/s Sruthi
Chemicals under Rule 4(1) of AP Factories Rules for the
manufacturing process of “recovery of solvents from spent solvents

%\b
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through distillation process” with the limits of 286.5 Horse Power
electric power and with 50 Workers (Factory licence of M/s Sruthi
Chemicals in Annexure 3). Sri. Penmasta Anjaneya Raju, age: 55
years, S/o. Jagannadha Raju is the Occupier and Sri. Chinta.
Eswara Rao,age: 43 years, S/o. Parisinaidu is the Manager under
Factories Act. The name of the factory was amended to M/s. Sahithi
Pharma Private Limited, from M/s. Sruthi Chemicals in the year
2021 (Amended licence of M/s. Sahithi Pharma Private Limited in
Annexure 4) .

. The plans of the factory were approved as prescribed under Rule
3(1)(a) of AP Factories Rules, 1950 vide Lr. No. D. Dis.A1/308/2017,
dt. 16-01-2017 (Annexure 5) and vide Lr. No. LAEO5-
11021(35)/44/2021-A SEC-DOF-DOF dt 16/04/2021 of the
Director of Factories, Andhra Pradesh, Vijayawada (Annexure 6).

. The above said factory was inspected by the then 1/C Deputy Chief
Inspector of Factories, Visakhapatnam on 11-09-2020 and found
non-compliance of certain provisions under Factories Act 1948 and
AP Factories Rules 1950 thereby issued show cause notice to both
the occupier and manager of the factory vide SCN.A. 251525 /2020
dt. 17-09-2020 (Annexure-7) and launched prosecution against
both the occupier and manager of the factory in the court of Judicial
First Class Magistrate, Yelamanchili vide STC 06/2021 for the
contraventions under Section 41 & Rule 61-1, Read with Section -
87 & Rule - 95, Schedule-XV- Part -1I, Para — 14, Para 15 (For non-
compliance in getting the Risk Assessments for the chemicals found
being processed; For non-compliance in carrying the periodical
testing and examination of the equipment; For non-compliance in
providing the pressure relief systems to the reactors, auto steam cut

off to jackets of the reactors etc). Both the accused in this case were

AL i
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convicted on 11-09-2021 and a fine of Rs 15,000 was imposed to
each of the accused (occupier and the manager of the
factory)(Annexure-8).

. The provisions related to Manufacture, Storage, Import of
Hazardous Chemicals Rules, 1989 with respect to Off-Site
Emergency plans, third party Safety Audits are not applicable to this
factory as the inventory of chemicals in the factory is less than the
threshold quantity prescribed under the said rules. Therefore, in
accordance with decision of the Government of Andhra Pradesh vide
G.O.Rt .No0.487 LFB & IMS (LAB-II) Department, dated 18-08-2020,
the Director of Factories, Andhra Pradesh in exercise of powers
vested with under Rule 12-B of AP Factories Rules, 1950, had issued
instructions to conduct an expert third party safety audit in this
factory vide Memo No.LAE05-14024/17/2020-A SEC-DOF, Dt
21.04.2022 (Annexure-9). The Third-Party Safety audit was got
performed through M/s SES Engineering Solutions, Visakhapatnam
and the audit report was submitted in the office of Dy Chief
Inspector of Factories, Visakhapatnam on 20.01.2023. As the
compliance of the audit recommendations was not received from the
factory, the Deputy Chief Inspector of Factories, Visakhapatnam
had served an improvement notice to the factory management vide
Lr. B/335999/2023 Dt 27.05.2023 (Annexure-10) of office of the
Deputy Chief Inspector of Factories, Visakhapatnam and the
compliance not yet received till date.

- The Deputy Chief Inspector of Factories, Visakhapatnam along with
the I/C Inspector of Factories, Visakhapatnam-Il circle have
inspected this factory on 19.04.2023 and an improvement notice dt
05.06.2023(Annexure-11) was served against both the occupier

and manager of the factory for the non-compliance noticed. No

N 2
Director of Factories
Andhra Pradesh Vijayawada




compliance report was received in the office of the Deputy Chief
Inspector of Factories, Visakhapatnam till now.

6. Actions by Factories Department — After the Occurrence of the Accident

on 30.06.2023: -

a) The Soon after the receipt of the information about the said accident, the
Joint Chief Inspector of Factories, the Deputy Chief Inspector of Factories
at Visakhapatnam along with Inspector of Factories, Visakhapatnam - 11
circle have immediately rushed to the factory at around 01:40 PM and
joined the efforts in addressing the aftermath of the accident and
conducted enquiry into the accident.

b) The industry was found engaged in distilling the the following spent

solvents in this factory.

(i) Isopropyl Alcohol (xi) Methylene Dichloride

(ii) Acetone (xii) Di ISO propyl Ether

(iii) Dimethyl Sulphoxide (xiii) Iso propyl Ether

(iv)] Toluene (xiv) Triethyl amine

(v) Acetonitrile (xv) Cyclohexane

(vi) Tetra Hydro Furan (xvi) O-xylene

(vii) Mixed solvents (xvii) N-Butanol

(viii) Methanol Diethyl (xviii) Methyl iso butyl Ketone
(ix) Diethyl amine (xix) Dimethyl Formamide

(x) Ethyle acetate

c) There have been certain failures and inadequate safety protocols found
like inadequate pressure relief systems due to absence of scientific
calculation of load of excess pressures, cooling load for handling the
reaction heat in case of excess deviation in process parameters, Absence
of Risk Assessment for the chemical involved in the accident (DMSO),

Process controls like interlockings, absence of condition monitoring to the
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critical process equipment etc, and the said accident was the outcome of
these non-compliances. Hence, there is a reason to believe that there is
an imminent danger to the safety of the persons employed therein, if the
kettles/reactors are allowed to operate for the manufacturing process
without complying the above failures, thereby “prohibitory order” was
issued for not carrying the operations until the failures are rectified and
orders are revoked. The copy of the said Prohibitory Order (Annexure-12)
is enclosed herewith.

d) A show cause notice along with the violations noticed in the investigation
of the accident was issued to both the occupier and manager of the factory
vide Lr.No. A/348010/2023, Dt 22.07.2023 (Annexure-13) and the
further action will be initiated in due course as per law.

7. It is submitted that the District Collector & Magistrate, Anakapalli, vide
proceedings dt.30.06.2023, has constituted a committee with the following
members to conduct an enquiry and submit the report. (Copy of the District

Collector proceedings are enclosed as Annexure-14).

1 | Joint Collector, Anakapalli Chairperson
Additional  Superintendent of Police,

- Anakapalli Member

3 | District Fire Officer, Anakapalli Member

4 | Deputy Chief Inspector of Factories Member

5 Environmental Engineer Pollution Control s
Board il

6 | Revenue Divisional Officer, Anakapalli Member
Deputy Commissioner of  Labour,

" | Anakapalli MERaber
Prof. K.V.Ramesh , Dept. of Chemical C ted

8 |Engg., Andhra University College of o—opbe
Engineering eI

The above committee inspected the industry on 05.07.2023 and the report

Yo
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8. It is submitted that this report is submitted to the Hon’ble NGT, Chennai in
due compliance of the Hon’ble NGT Order dt. 18.07.2023 in O.A. No. 89 of 2023
(SZ). The AP Factories Department will abide by all such directions as this

Hon’ble Tribunal may deem fit and appropriate.

/‘-4/"%@“‘5

Place: Vijayawada, Director of Factories,
Dt. 31.07.2023. Andhra Pradesh,
Vijayawada.
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Applicant(s s)/Appellant(s) e '<°‘P DQQ
a. 4

To, 4. Chief Inspector of Factories

Andhra Pradesh

3rd Floor, D.No.16-72/1,

Adjacent to Andhra Hospitals Gollapudi

...... (VJA-HYD Road) ,
above Sonovision,
Vijayawada-521225
Andhra Pradesh

NOTICE AFTER-ADMISSION

Legal Practitioner for
Respondent(s)

Whereas an application filed by the above named applicant(s)/ appellant(s) under section 14 15,16

and 17 read with section 18 of the National Green Tribunal Act, 2010 as in the copy annexed hereunto

has been registered and upon preliminary hearing the Tribunal has admitted the appilcetlon
throughl Hybrd  optien

Notice is hereby given to you to appear before this Tribunal in person or through legal practmoner in
this matter on[& /7 /.03 at 1020 A H; and further you are hereby directed to file reply along with

supporting documents, if any, on the said date.

Take notice that, in default the said application / appeal will be heard and determined in your

absence. Vo Y‘ha(_j ,_FQJ_ Y&.’)’)joﬁse +e 4Re

Given under my hand and the seal of the Tribunal, this the

oA 89]2a3(52)

[& day of

T 0w - o
d

DoH: 18 07 223
Time! [6°3cAM

c\/j’ =

L_I;)S

- Lot Z@Mﬁs
By the order of the Tribunal

Joe Registrar
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Police teams and over four fire
tenders rushed to the spot
where a reactor blast was RELATED STORlES
reported in a private pharma lab
in Andhra Pradesh's Anakapalli
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Vadhes Pradesh Fire News 2 Severels Injured In Reactor flast At Pr

I a private pharma lab in Andhra
Pradesh's Anakapalli on Friday. A
fire broke out at Sahithi Pharma
in the Achuthapuram Industrial
Special Economic Zone In
Anakapalli. Superintendent of
Police (SP) Murali Krishna
informed that the injured were
taken to a hospital while a probe
has been launched into the
incident which will also ascertain
if there 1s any negligence from
the management that caused the

blaze.

1 massive fire broke out in
>ahithi pharma pvt limited
‘ompany of Achuthapuram
ndustrial Special Economic Zone
in Anakapalli. More than 4 fire
tenders trying to control the fire.
#Visakhapatnam
#AndhraPradesh
pic.twitter com/5dgeXePFuT
— Ashish (@KP_Aashish) June

30, 2023

"A reactor blast was reported in a
private Pharma lab in Anakapalli.
In the blast, two persons
received severe burning injuries
and were shifted to a hospital for
treatment. A case will be
registered and an investigation
will be carried out on how the
incident took place and whether
there is any negligence from the
management,” Anakapalli SP

[\ 'i Krishna told news agency
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A reactor exlosion was reported

N aprivate Pharma (ab in

Anakapalli. |n the blast, two

Persons received severe burning
Injuries and were shifted to a
hospital for treatment. A case
will be registered and an
Investigation will be carried out
on how the incident took place
and...
— ANI (@ANI) June 30, 2023

As per the officer, police teams
and over four fire tenders rushed
to the spot and are trying to
‘ontrol the fire.

As of now, there are no
‘asualties reported in the
ncident. Our teams are
performing rescue operations,”
the Anakapalli SP said, as per
ANI.

More details about the incident

are awaited.

Earlier this month, a massive fire
broke out at a shopping mall in
Prakasam district of Andhra
Pradesh. Fire tenders were
rushed to the spot to douse the

blaze.
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Item No.1:-

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

(Through Video Conference)

Original Application No.89 of 2023 (SZ)

IN THE MATTER OF:

Tribunal on its own motion In Re:
“2 severely injured in reactor blast
at private pharma limited in
Anakapalli, Andhra Pradesh”

With

Andhra Pradesh Pollution Control Board
Andhra Pradesh and Ors.
...Respondent(s)

Date of hearing: 18.07.2023.

CORAM:

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Applicant (s): Suo Moto by Court.

For Respondent(s): Mrs. Madhuri Donti Reddy for R1 to R4.
Ms. T. Hemalatha for R5.

17-A
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ORDER

1. The learned counsel Mrs. Madhuri Donti Reddy accepts notice on
behalf of Respondents No.1 to 4 and Ms. T. Hemalatha accepts

notice on behalf of Respondent No.5.

2. Let the matter be listed on 02.08.2023 for filing response.

Sd/-
Smt. Justice Pushpa Sathyanarayana, JM

Sd/-
Dr. Satyagopal Korlapati, EM

O.A. No0.89/2023 (SZ)
18th July, 2023. Mn.
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ANNEXURE -9,

Photograph showing the Kettle/ reactor placed location after the accident .
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Photograph of tank truck location where Iso Propyl Aicohol was being loaded
at the time of accident.
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FORM NO.4

| PRESCRIBED UNDER RULE 4(4)

-' LICENCE TO WORK A FACTORY
1Llo.no.llumh-r : 062017

r
:tl.wwmonmmm : 104385
#.rwm«rm«v : SRUTHI CHEMICALS
«dlrwhddnnn.omofw : 8y, No. 58P, 67P, 0P,

| De-notified Area, APSEZ, Rambilli (M),

Visakhapatnam - 631011,

8, Full postal address for communications ! «do-

Relating to the factory
C,Mmmhmmlmlhdmrf . 288.6 NP

|Mb)"

7. Maximum number of workers to be employed : 50 Workers.

&lrunm;.“f:mwsmmam : 8ri P. Anjaneya Raju,
occupler and his position in the . Managing Partner, : 48 Years,
%mmmmmmmm :qur.mxm

| Saitefa Pride, Madinaguda,

m:smwmmnmyuummmmmu4m
ml'muahmym mlmmulnonM?mmtom provisions of the
_ Act.iMmdunmlumthm.
|

This Licence shail be valid until it has been duly cancefied.

M S aC b MAP+ L 5

1|1 Thhloomebbouedoubhﬁtothommomphwemmmw

5| while approving the plans by Director of Factories, AP, Vijayawada videLr. D
'| 308/2017, Dt.16-01-2017, shall be submitted within one month

ion imposed
Dis. No. A1/

P10

Q Scanned with OKEN Scanner




Elgc - &0
R

: Cmnpimrapatmttnmwﬂdkmnndehww“bemm.
one month . _
. Revised plan has to be submitted for approval to Director of Fastones, dulye::'ﬁu-ltm
mangumadehhnphﬂunhumr\dddmdpmﬂ:r::. A e
instaliation of effiuent storage tanks in the ground floor instead of 1 mdc“
WWM,WW.OWWMdmmm
within one month.
! least once in 2

. Safaymmnwbmbewﬂuwspvnmmm:md
quarter and submit the copy of the minutes to this office. B o

mertioned in the Inspection Order subm
. Comphance report on all the items
within one month.

(¥ scanned with OKEN Scanner
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Arneyure - ﬂ,

FORM NO.4 (PRESCRIBED UNDER RULE 4(4))

LICENCE TO WORK A FACTORY
1. Licence Number 05/2017
2. Registration Number 104355
3. Full Name of the Factory SRUTHI CHEMICLAS
4, Full Address /Location of the Factory 56P,57P 59P, DENOTIFIED AREA APSEZ(IE),
DENOTIFIED AREA APSEZ. Rambilli, Rambilli
q Visakhapatnam- 531011
Full Postal Address for Communications rolating to G SRIDHARAJU PLOT NO 103,0R.DVR
{the factory RESIDENCY ADDAGUTTA KUKATPALLY,HY[JERABA
D.
6. Maximum horse power Instalied (In HP) 269
7. Maximum number of workers to be employed 50

8. “ull Name father's name,age & residential address P. ANJENEYA RAJU, PLOT NO301,SAI TEJA
)f the occupler and his position in the PRIDE MADINA GUDA HYDERABAD

L ampany/firm/Government factory/local fund factory

icencelis hereby granted to the factory SRUTHI CHEMICLAS for the premises stated 56P,57P,59P, DENOTIFIED

d&A APSEZ(IE), DENOTIFIED AREA APSEZ, Rambilli, Rambilli, Visakhapatnam- 531011 for use as a factory

within {2 limits stated Maximum horse power installed regular/standby 400 and Maximum number of workers 10 be
d 16 subject to the provisions of the factories Act, 1948 and the Rules made thereunder and also subject to the
loflowing conditions of 1. This license is issued subject to the condition that compliance report on Condition
Imposell while approving the plans by Director of Factories, AP, Vijayawada vide Lr. D. Dis. No. A1/ 308/2017,
Dt.16-01-2017, shall be submitted within one month. 2. Compliance report on the recommendation made in
HARA Heport shall be submitted within one month. 3. Revised plan has to be submitted for approval to Director
of Factdries, duly Including all the changes made in the plant such as addition installation of Jockey pump of 65
HP, insthillation of effluent storage tanks in the ground fioor instead of 1st floor as shown in the approvecd

plans, i stallation as 6 storage tanks backside of the production blocks etc.. within one month. 4. Safety
hbbocmsﬂubdmpurumm:ondummmgabalonuinaquuhtmdwbmﬂ!hucopy

of the minutes to this office. 5. Compliance report on all the items mentioned in the Inspection Order shall be
within one month. .

The liced ce shall be valid until is has been duly cancelled,

Your's faithfully,

Deputy Chief inspector of

Faclories

Visakhapatnarfiignature vaiia
Digitally Signed By K B 5
Employment ana
Date ' 25 -Sep- 18T

Datd : 25/08/2017.

@ et sppenves Mad §  RUGHFSD 1L PREID

(¥ Scanned with OKEN Scanner




Endt No A/279141/2021, dated 15-07-2021
Amendment of Licence

Change In Name of the Factory : M/s SAHITHI PHARMA PRIVATE LIMITED

M‘[f"’)}kh’

Ilc Deputy Chief Inspector of Factories,

} Visakhapatnam.
2b
r6\#»

T e Qs{wﬂ

17 ’Uz }‘LoL]

—

(} Scanned with OKEN Scanner
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Annexuye -6

GOVERNMENT OF ANDHRA PRADESH
FACTORIES DEPARTMENT

From, ; To,
The Directdr of Factories M/S SRUTHI CHEMICALS,
ANDHRA Pﬁ.ADESH M/S SRUTHI CHEMICALS,
Sy NO: 56P, 57P & 59P,
i DENOTIFIED AREA,
| GURAJAPALEM (V),
Rambilli (M)
Visakhapatnam (Dist) - 531061

LAE05-1102 44 - -DOF - DOF dt

Sir,

Sub:] Factories Act, 1948 - Plans - M/S SRUTHI CHEMICALS, Sy NO: 56P, 57P & 59P, DENOTIFIED AREA,
GURAJAPALEM (V), Rambilli (M), Visakhapatnam (Dist)- APPROVED -- Regarding

Ref: Application No - RVP2100009 (SDP Ref. CAF Application ID: NA) of the Single Desk, received on
03/(k/2021.
|

Plans of the *actory received in the above references are APPROVED under Factories Act, 1948 subject to following

conditions. 1
|
|
| Your's faithfully,
| For Director of Factories,
! ANDHRA PRADESH
Note:

1. In respect of new factories, manufacturing Activity shall not be Commenced unless a notice of Occupation

(Licknce application) in CAF- 2 Part- B accompanied by challan for requisite fee, etc. are submitted under

Section-7 wi tion 4(1) & (6) to the In rof F ri n :
'! with section 4(1) & (6) spector of Factories concerned g s i e

| Varma |State Gavernment Pireciorate of

| Factones)

SN A B i e Date  16-Apr-2021 zcjaa IST




2. All constructions/ installations shall be strictly in accordance with the plans approved and as per the
| standards mentioned in the annexure enclosed (Page- 2}

Copy to; The inspector of Factories , Visakhapatnam-Il - Circle with one copy of approved plans for his Office record.

Copy to} The Deputy Chief Inspector of Factories, Visakhapatnam along with xerox copy of cyber challan.

Copy to The Director of Industries,Government of Andhra Pradesh,First Floor, Government Regional Printing Press
Building$,Mutyalampadu, Vijayawada-520011.
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UTILITY, ENGINEERING STORE, QA & QC BLOCK PLAN
(FIRST FLOOR @ 4.27M LVL )
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DOOR | amxzie
WINDOW 180 % 150
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ILITY ENGINEERING STORE QA&QC
BUILDING (G F F F&S F) PLAN OF

PLOT NO 227C1, DE-NOTIFIED
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Sruthi Unit -1, &:@& 56-P_ 57.P, 59-P, Denotified
\PSEZ, Rammm Visakhapatnam

Medmmmmmus@ofmannm why
10 mplhance of the provisions of
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/ A A— : Date' . 09-2020

RIES: VISAKHAPATNAM

-

. Reddy} | "/'/* -
V. Deputy Chief Inspector of Factories,

z.mmmhmm;mﬁmmmmmm
uwowummusmormmmrm&w.

. Arrange for periodicai retraining of safety officer in latest techniques of total
safety management at least once in 6 months

..-l’?..-




se meeting once in every 3 months

1 HARA and HAZOP of the products shall be submitted and compliance of the .
jiates which are not mentioned in HARA.

ts of the HARA reports shall be prepared

4 Worst case scenario shall be prepared in HARA

5. HAZOP study of these products / intermediates shall be done and submitted

6. Conduct the tests like DSC, TGA, EGA etc. for reactions and de
residues.

7 In the distillations the products / intermediates are running without HAZOP
B.MM&WWM!MW«MMMWaMﬁ
9 Create community awareness around the factory.

Provide display of all the necessary SOPs in the factory at necessary locations.
1. Submit signed OSEP to the statutory authority immediately
2 The OSEP shall be prepared by considering worst case scenaro.

3

~ 90 -



/ 3 Fw-wawmw o —
/ 4. The OSEP shall be revisec




13.

15

w.

Section C] tle SC(B):- (i) Appaint one part time medical officer and kept
him am:harne dONC

(2) Provide Ambulance van for to we in case of emergencies.

systems aiong pump and electrice
2 Provide wind sacks for to know the wind direction at emergencies.

3 Provide more number of fire modules in finished product area.

(2) Provide rupture disc; safety relief valve; jacket safety relief valve: and connect o

dump tank connection to the B1 - 004 reactor
(3) Provide auto steam cut off valve to all the reactors in PBI.

(4) Provide rupture disc and safety relief valve to the B2 -002 & 02-001 reactors in
PB -l

(5) Provide rupture disc only to the B2-003 & B2 -004 reactors in PB- II

(6) Provide Rupture disc and safety relief valve to the B2-002 reactors in PB-I!

: 28 on_7A Wi ules 1989:- Display the names of the
&smmm hsmmm mmmmmwmman

i i

Note: You are therefore advised to send a rectification report on points raised above

within a fortnight

=52.-




7Xnnex Lye *‘6

- AP. State Represented by

i The Inspector of Factories

- Visakhapatnam-||
Visakhapatnam - 530 013
Factones Department.
Govt. of Andhra Pradesh

COMPLAINANT

Versus.

S P Anjaneya Raju, Age:s 1 years
Sio P. Jagannadha Raju, W
Occupier

Sni. B. Chandr Sekhar, Age: ] ACCUSED A1 & A2
Manager, \

M/s. Sruthi Chemicals. Unit-|,

Sy.no. 56 P 57 P 59 P,

; ified area,

APSEZ, Rambilii,

Visakhapatnam-53101 1 ;

ZOM TF T FACTQRIES ACT 1948 AND AMENDED
| 197 F EN ACT. 1987

| I, K Sudhakar i/c Inspector of Factones Visakhapatnam-Il the above named complainant
beg to state as follows:

| The Premises known as "M/s Sruthi Chemicals, Unit-| * Situated at Sy no 56 P 57 P59 p.

Sri B. Chandr Sekhar, is the Manager.

< The said factory was inspected by Sri J. Sivasankara Reddy, I/c. Deputy Chief inspector of
- Factories, Visakhapatnam on 11-09-2020 and subsequent compliance received from the
management and verified on 09-11-2020 by Sri P. Chinna Rao, Inspector of Factories.
Snkakulam and found that the above said accused had failed to comply with the provisions

- of the Act & Rules to the extent indicated below

1. HARA and HAZOP of the products shall be submitted and compliance of the

Recommendations shall be arranged.
2. Submit products/ intermediates which are not mentioned in HARA.
‘ 3. Risk assessments of the HARA reports shall be prepared.

! Contd..2/-
| y
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: repared in HARA.
4 Worst cased ¢ hess produdts! intermediates shall be done and submitted.
5. HAZOP study 0

tions and decomposition of
e DSC. TGA. EGA etc.. for reac
6. Conduct the tests like

residues..

T s C‘ls ]
7. In the distillations the produ ‘ | |
8 Provide Applicability of site notification/ safety report or third party safety audit.

s around the factory.

intermediates are running without HAZOP.

9. Create community awarenes

2. Section 87 & Rule 985, Sghgdg!g-ﬁ: Part - Il: Para 15 :-

1. Arrange for testing of plant / equipment / machinery with necessary frequency by the

competent authority.
2 Provide the details of such examination every month by the competent person.

3. Section 87 & Rule 95, Schedule-XV- Part - I :-

1. Provide rupture disc for all the reactors in PBI.
Provide rupture disc, safety relief valve, jacket safety relief valve, and connect to
dump tank connection to the B1 -004 reactor.

n

Provide auto steam cut off valve to all the reactors in PBI. |
Provide rupture disc and safety relief valve to the B2-002 & 02-001 reactors in PB-Il.
Provide rupture disc only to the B2-003 & B2 -004 reactors in PB- i

Provide Rupture disc and safety relief valve to the B2-002 reactors in PB-II.

o v A w

3. The said accused, having acted in contravention of the above provisions of the said act

and rules mentioned above as thereby rendered himself liable for punishment under
Section 92 of the Act.

4. The above named complainant therefore prays that the said accused may be tried and
dealt with according to law.

Contd..3/-
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5 The above named complainant furthe, prays that a direction may be issued in wnting
under section 102 of the Factones Act 1948 and (Amendment Act 1876) and Factones
(Amendment) Act, 1687 o the aCcusey to comply with the above provisions of the Act
and Rules within such time as the Hoprabie Court thinks which deems fit

- L&\ - _‘
ir. s el
(COMPLAINANT)

lic. INSPECTOR OF FACTORIES
VISAKHAPATNAM-II

1. Sri J. Siva Sankara Reddy,
B.E (Mech),
Joint Chief Ingpector of Factories,
Visakhapatnam & l/ic. Deputy Chief
Inspector of Factones. Visakhapatnam

2. Sri. P. Chinna Rao,
Inspector of Factones.
Srikakulam.

G' Scanned with OKEN Scanner
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| Arove iy e —
OFFICE OF THE DIRECTOR OF FACTORIES, ANDHRA PRADESH . 3
VIJAYAWADA
Dt: 21.04.2022

Sub’ Safety Audits — Conducting third party safety audits by centain factories -~
Instructions issued under Rule 12-B of AP Factories Rules. 1950 - Reg

Ref: 1 G O Rt No. 487LFB&IMS(Lab-Il) Department, Dt 18-08-2020

2 G O RtNo 156 1&C(P&I) Department. Dt 04-08-2020
3. This office Memo: LAE05-14024/17/2020-A SEC-DOF dt 18 06 2021

L

in continuation to the instructions issued vide reference 3 cited above for
carrying out the safety audits by expert third parties in 63 API manufacturing
ﬁmmmmtm.ﬂnmmmemmmmbyem third
pirties in some more hazardous factories in second phase The list of such factories
identified is enclosed herewith fwmngawmwmmmmm&m
Alidits conducted by expert Mpamu in these factones.

2 ,

Therefore, the followin: idelines are issued under Rule 12-B of AP
Fhctones Rules, 1&58 w Chief lnspector of Factories, Andhra Paresh to occupiers
;{dm

Factories Act 1948 for immediate compliance as thewr general duty
7-A (1) of Factories Act, 1948

4 mmmammmmwmwmmmmmt

conducted on by a team of 3 experts rep ing the three different fields of

expenence namely Operations Maintenance and OWW Safety, in order
to ensure the complete cross section of experts

necessary for a comprehensive safety Audit of the factory

ti For this purpose of getting the safety audit conducted in their respective

factories, the occupiers of the factories in the list attached vith shall have to
select a Safety auditor and such auditor to be sel

recognised degree in chemistry or a degree / Dipioma |

_or electrical engineering.

¢| The said Auditor to be selected shall also have -

(i) not less than 20 years of operational / maintenance experience in any of the
mp;m industries, preferably from Chemical process industnes, out ef whach
sndwm«'

(i) not less than 15 years of industrial expenence as an approved safety officer
under Factories Act & AP Factories Rules in safety department of any
reputed API manufacturing Industry

d After the selection of the said safety auditor by an occupier. the said seiected

safety auditor has to, based on his own field of industnal expenence, shall have

to make his own arrangements to draw the missing industrial experience among

1

= aa




e the suggested different fields namely Operations Maintenance Occupational
Safa&y and constitute the full audit team

f 1t shall be the responsibility of the occupier of the factory to ensure the sutabirty
of the third-party auditor based on the above eligibility cntenia of the auditors
Any conflicts if aroused in deciding suitability of an auditor in this regard. the

. decision of Chief Inspector of Factories shall be final Any audit conducted by the
auditors who are not as per the critena prescribed shall be iable for rejection

g The Safety Audit shall be got carned on duly conforming to Indian Standard for
Safety Audits - 1S14489 2018

h The selected Third-party expert Auditor shall be required to submil the Safety
Audit Report to the Occupier within 30 days from the date of completion of the
audit duly furmishing all the relevant information about the auditors dates of
audits, process adopted and comments on adequacy / availability of each of
safety management systems as per standard

i. The occupiers of these factories shall have to submit the Safety Audit report
immediately after the receipt of the report from the auditor to the concerned Dy
Chief Inspectors of Factories )

) The Occupier shall submit the compliance report on the recommendations within
30 days from date of receipt of audit report from the auditor to the concerned Dy
Chief Inspector of Factories )

k. The entire process of identifying a suitable third party completing the safety
audit and submission of the report shall be compieted with 4 months from date of
these instructions/guidelines

3. The Dy Chief Inspectors of Factories in the address entry are directed to
immediately communicate the above instructions / guidelines issued under Rule 12-
BofAPFacmstes,mmeoccupnanofmefammammgmmmm
wrucharelstodandendmodwewi&andmeappmpnatemformumgme
m%mofmmimmmbyﬂmmpmmmmofmefammm
their jurisdiction.

4 The Dy Chief Inspectors of Factories shall have to scrutinise the audit reports
within 1563ysﬁmﬂndahdmﬁ&hmpoﬂmﬂmmmntmﬂce
aiong with any other relevant comments on the audit report to the occupier of the
factory. Ifnoremaﬂcsmmrummtedbymoycmeflmpectorof&cwnes
mmmmeswmmmsdays.mmmnw1mmw
have been accepted by him.

5 Ploasenotethatmueimmcuomareanwcableforﬂmsefactmesﬁswdand
enclosed herewith and valid for the year 2022 only

6 TmoycwmmrdmesmmmusMammwypmgwss
report by 5™ of every month duly furnishing the relevant information of safety audits
in the format attached here with

AoV o e
Director of Factories
To
All the Dy Chief Inspectors of Factories in the sta'ie

2
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92066
82151
92654

; 54987
, 54988
54989

104002

104016
- 104028
104043

104089

104107
104123

104129

Dhtnct
_ Saraca Laboratories Limited. Boyapalam (v) Ranasthalam Mandsl

Name and address of the factory

Frinze Laboratories (Pvt) Limited. Pishini (v). Ranashalam Mandal

 Greenteach Laboratories Limted, Pydibhimavaram (v) Ranasthalam
Mandal

Sesha Sa Chemicals Pvt Ltd, Unit 2, Pydibhimavaram Ranasthalam
Mandal

Nagatfuna Agrichem Ltd | Annama Akkivaisa (v) Etcherla Mandai

" Ranar Agro Chem Ltd, Plot No 10, IDA, E Bonang, Parawada
Mahidhara Chemicals (P) Ltd , Plot No. 81 JNPC, Parawada
_Corey Organics (P) Ltd, SNo. 4 & 5, J N. Pharma City, Parawada(M)
Enanti Labs (P) Ltd., Plot no' 60-D, INPC, Parawada

Verdant Life sciences Pvt Lid , Plot No 55, JNPC, Parawada
WML@ . Plot no' 38, JNPQ Parawada

~Angles Pharma India (P) Ltd Plot No. 12, INPC, Parawada(M)

Avra Laboratories (P) Ltd , Plot No. 48, JNPC, Parawada
Synergene Active Ingredients Pvt Ltd, Plot No 58-D JNPC,
Parawada(M)

“Sionc Pharmaceuticals Pvt Ltd Plot No 34-A, JNPC, Parawada(M)
Rampex labs Pvt Ltd Plot No 34-C, JNPC, Parawada(M)

Vimal Drugs PvtLtd, Plotno 39-B JNPC Parawada

Kanoria Chemicals & Industry Ltd Plot No 32, J N. Pharma City,
 Parawada(M)

Stillben Biopharma tPl . Plot no 53 JNPC Pa'awada

Sri vijayanthi Labs P) Ltd Plot no' 27- JNPC, Parawada

KRS Pharmaceuticals (P) Ltd.. Plot No: 26, Parawada

'SV R Drugs(P) Ltd, Plot no 3.-JNPC, Parawada(M)

Mahi Drugs (P) Ltd , Plot no:82, JNPC, Parawada

Synnat Pharma Ltd., Plot no60-A, Thanam(V), Parawada(M)

104142

| 104145

104152

| 104171
104178
- 104180

104184

| 104185

104212

104217

104222

104229

JPR Labs (P) Ltd., Plot no, 74, Thanam(V), Parawada (M)

Lohitha Life m (P) Lid, JNPC, Parawada
Sionc Pharmaceuticals (P) Ltd  Unt-ll, Plot No 25, JNPC, Parawada
Hygro Chemicals Pharmatek Pvt Ltd, Unit - Iil, Plot No 51 - A, Thanam
(V). Parawada (M)

Mis ‘Laurus Synthesis (P} Ltd Plot No. 743 JNPC Parawada{haj
Admaron Life Sciences Pvt Ltd , JNPC, Thadi (V), Parawada

" Actis Generics (P) Ltd , Plot no. 60-C, Thanam (V), JNPC_ Parawada
Azico Pharma India (P) Ltd , Plot No 40-A, INPC, Parawada ( (M)

Forel Labs Ltd , Plot no: 58-A JNPC Parawada
_Sai Ram Chemicals Pharmac:ty Plot No 80 C, Parawada




S S—

52

104306
104337
- 104365
104378

104403

. 104436

| 104441

| 104442

_ 53 104

54 | 104460 _Rakshit Drugs Pvt Ltd_ Plot No: 4, J N P.C, Parawada (M)

S5

104344

104416

Aurobindo Pharma Ltd . (Unit-XV). Plot No 17 Road No 11 « 195

20, E-bonanagi JNPC Parawada (M)
. 104263  Styrax Pharma (p) Ltd. Plot No 27-B. JNPC Parawada

104293 Porus Laboratories (P) Ltd . Plot No 64, INPC. Parawada

 Virchow Drugs Lid . Plot no 13-B. APIIC Land(E) JNPC. Parawada
Sn sai Chandana Active Pharmmaceutical Ingndent (P) Ltd. Sy no 52
_JINPC, Parawada,

 Snim Pharmaceuticals Pvi Ltd, Plot no 47 JNPC Parawada

Aragen Life Sciences Pvt Ltd, Plot no 94, SEZ Ramky pharmacity
_Parawada

_Jaahnavee Life Sciences (P) Ltd . Plot No. 59/8. JNPC, Parawads

104379 KRR Drugs & Industries Pvi Ltd., Sy No 78 JNPC Parawada

Vannsh Life Sciences Pvt Ltd . Piot No 73 JNPC, Pamwadé

 Vandana Life Sciences Pvt Ltd, Plotno 6, Tad (V). JNPC, Parawada

Biophore India Pharmaceuticals Pvt Ltd . Plot no 80-A Road no 1
. JNPC, E-Bonangi (), Parawada

 Optimus Drugs (P) Ltd , Unit-Il; Plot no. 76 & 76-A, JNPC. Parawada

Valary Laboratories (P) Ltd., Plot no 61, JNPC, Parawada -

l; -

| 104468

Synergene Active Ingredients Pvt Ltd , Unit-ill, Piot No 58-A J NP .C,
_Parawada (M) -

[=2]
w

70

7"

72

| 104487
104489

54980

104533
-+

. 54971

 Synthokem Lab (P) Ltd., Unit-l, Plot No 75, JNPC, Parawada
. BioCon Ltd  Plot No. 95, SEZ, JNPC, Parawada
- SNF India Pvt Ltd, Plot No. 19, JNPC, Parawada (M)

Shodhana Laboratories Ltd., Plot No. 69, JNPC. Parawada (M)

104595  Sai Sreyas Pharmaceuticals Pvt Ltd , Plot No. 61-A, JNPC, Parawada

L ————— sty

 Deccan Fine Chemicals (1) Pvt Ltd, Kesavaram. Venkatanagaram,
Payarakaraopeta

. 55000A _ Hetero Infrastructure SEZ Ltd, N. Narsapuram (V) Nakkapall

104530

-

104326

Deccan Fine Chemicals (India) Pvt Ltd = SEZ. Rajavaram &

. Kesavaram (Villages), Venkatanagaram (Post), Payakaraopeta (M)

Assurgen Pharma (P) Ltd . Sy no 24P & 25 P, Piotno 23 E. Lalam
Koduru(V), Atchutapuram, Rambilli(M)

104336

104354

.....  ——

104355
104371

104394

104402
104423

104425

Sanpra syntesis Pvt Ltd , Plot no. 22-C, APSEZ, De- Notified_ area
Atchutapuram, Gurajapalem(V), Rambill

GMFC Labs PvtLtd, Sy no: 27-B, De- notified Area APSEZ. ‘Rambilli
(M)

Sahithi Chemicals (P) Ltd . sy no. 56-P 57-P 59-P, Denotified area
_APSEZ Rambilli (M)

Swaasa Pharma Ltd., Plot no' 23D, Apiic. Lalam Koduru (V), Rambill
(M)
Valens Molecules Pvt Ltd . (Formaly Posh Chemicals Pvt Ltd ) Sy
No:18-P, 19-P, 25-P, Plot no 24, APSEZ Denotified Area,
Gurajapalem. Atchutapuram (M)
Avrex Drugs Pvt Ltd , Plot no: 27-A,31-A.32 APSEZ, L Koduru (V),
. Rambilii (M)
Myosynth Laboratories (P) Ltd . Plot no 27A 27,2840 & 41 L Koduru
(V). Rambilli (M)
Southern Pharma India (P) Ltd Plot no 28 H & 281 APIC De-
_Notified Area, Rambilli (M), Atchuthapuram

_.60..




'3 joasz7 RaChemPhama (P)Lid Plotno 27C APSEZ De. Nolrfied area

| - Gurrampalem(V). Rambilli (M)

74 404433 Styrax Life Sciences (PjLid Plotno 5G De- Notified Area

- Guragapalem(V). Ramilh (M) ,

RUI Laboratories (P) Lid  Plot no 4J & 4K De-Notified Area APIIC

" 104445 CPR Laboratories (P) Ltd . Plot No 23 APSEZ De- Notified Area
| _Lalam Koduru (V), Rambilli (M)

7 104480 Aster Industries, Unit-l1i, Plot no 6F APSEZ De-notified Area

- _ Lalamkoduru (V), Rambilli (M)

8 104483 Yenovus Pharma Pvt Ltd.. Plot No 22h Sy No 34p & 35 Rgambiil

(M)

'9 104490 ConmPharmantLtd-PiotNom.SyNo 32P 33P & 34P APIC.-

_JALA, Lalam Koduru (V), Rambill (M)

{0 | 104483 S SV Fne Chem. Plot No 4F APSEZ Atchutapuram Rambilh (M)

?5...1

i1 104500 -©€ Pharma Lid , Plot No. 22A & 228, Sy No 30p 31p.32p 34p&35p
| """  De-Notified Area, APSEZ, L Koduru (V) Rambilh (M) _

42 oasos | Vasistaa Pharma Chem (P) Lid-Plot NO 278 2782 27813 37814
-  De-notified area, Lalamkoduru (V), Rambilli (M) :
104519 Span Life Sciences Pvt Ltd . Plot No 4G & 44 APSEZ De-Notified
|  Area. APIIC, Gurajapalem (V). Rambill (M), Atchuthapuram -
104529 Synaplics Labs Pvt. Ltd . Plot No 28- B, Sy No: 56 part & 57 part De-

~  Notified Area, APSEZ, Lalamkoduru (V) Rambill (M)
104532 Sainor Laboratories Pvt Ltd. Sy No 33P 34P, 66P, 67P 68P. 76P &
. _77P, De-Notified Area, APSEZ. Gurrajapalem (V), Rambill (M)

104534 S8V Pharma Pvt Ltd. Plot No 1A Sy No 300/P. 301/P. 302/P De-
{ Notified Area, APSEZ, Pudi (V). Atchutapuaram, Rambill (M)
104535 Ransh Pharma Pyt Ltd . Piot No. 4N, De-Notified Area, APSEZ
. Gurajapalem (V). Atchutapuaram, Rambill (M) .
8 | 104536 Salvias Pharma Pvt Lid . Plot No. 5J1, De-Notified Area, APSEZ
. Nakkapalem (V) Atchutapuaram, Rambill (M)
Ceyone Life Sciences Pvt Ltd . situated at Plot No. 4M 4M1& 4L De-

104549 \otified Area, APSEZ Gajulapalem (V) Atchutapuaram, Rambiii (M)

104557 'M/s. AR Life Sciences Pyt Ltd, Plot No 1B, De-Notified Area,
1 APSEZ APIC Pudi (V) Atchutapuram (M) T
104558 M/s. Crystal Pharmaa Chem , Plot No_ 4i Industrial Estate. APIC, De-
. Notified Area, APSEZ, Atchutapuram, Gurajapalem (V). Rambill M)

; 104567 Atchuta Laboratories (P) Ltd , Plot no 4i/B, De- notified Area '
L e Atchutapuram, Gurajapalem (V) Rambill (M) T
_Kak nada Dist =" i e i
T & 6756 | Kostal Pharma Labs Private Limited, industrial Estate, Peddapuram (V
& M), Kakmada__[_)csmct -

(East GodavariDishict

L7760 _ The Andhra Sugars Ltd.. (Aspiin Plant), Tanuku (V)& (M)
. B807 | Plutus Tech-Labs Pvt. Ltd . Paidiparru (V), Tanuku (M)
11909 | Sri Mallikharjuna Chemicals (P) Ltd, Jakkaram (V). Kalla (M)
District

__56883 ' Andhra Medi Pahrma, Veeravall, Bapulapadu (M), Krishna Distct
District

l 3

|
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100 10945 . Lakshmi Organics Pvt Ltd  Kondapalli Ibrahimpatnam (M.
101 66290 A S Bulk Drugs Kondapalii Ibrahimpatnam (M,

102 66195 cmuwm Kondapaili, ibrahimpatnam (M)
103 | 66580 ' GMK Labs. Kondapalli. Ibrahimpatnam (M)
- 104 | 66216  Inchem Laboratortes (p) Ltd. Kondapalli ibrahimpatnam (M)
105 66539 Alekhya Drugs (p) Ltd. Kondapalli Ibrahimpatnam (M)
106 66965 Kekule Life Sciences, Kondapalli Ibrahimpatnam (M)

107 113134 KMTK Laboraoties, Kondapalli, Ibrahimpatnam (M)

108 66387 Sai Gluco Pharma, Kondapalli, Ibranimpatnam (M)
109 _ 10656 _Inventa Chemicals Limited, Kanchikacherla (\/ & M)
110 | 113162  Integnin Life Science (P) Ltd Jaggalahpet

111 | 113211 V.S N laboratories (P) Ltd., Tirumalagiri (V), Jaggaiahpet
112 | 113038 _CSK Pharma Labs, Vedadn, Jaggaiahpet

113 | 66562 _Dinkara Life Sciences, Tirumalagin, Jaggaiahpet

1__14" 113453~ Sastra Life Sciences. Jaggaiahpet (V & M)

............

115 13372 Ainish Pharma Surampalli, Gannavaram (M)

116 Vineet Life Sciences Private Lfmm Vinukonda Road,
. 93857  Jangamaheshwarapadu (V), Durgi (M)

117 - Shimoga Heaith Care. Phase - |1, Industnal Park, Nadikudi (v),

. | 93743 'Dachepaliovyy ,

118 Susaah Laboratories Pvt Ltd, Industrial Park Nadikudi (v). Dachepalii
. 93583 (M)

118 | 93733 _DBS PHarma Private Limited, Phase - I, Nadikudi (v), Dachepalli (M)

120 | Gram Chem Labs, Phase - 1_Industrial Park. Nadikud (v). Dachepalli

| 93708 (M)

121 | 93296  Kevys Labs, Industrial Park, Nadikudi (v). Dachepalli (M)
122 93633  Sanjeev Live Sciences, Industrial Park, Nadikudi (v), Dachepalli (M)
_Prakasam District ey
123 98973  Kevy's Generic Pvt Ltd . G h (V) Maddtpadu(m
124 | 98510 JC Bio tech (P) Ltd., Gundlapali (V), Maddipadu lM) il
125 98766 Ever HeatlefeSct;gmes{Pvt) Ltd., Gundiapalii (V). Maddipadu (M)
126 116646 _Prasad Organics Private Lmuted Gundlapali (V). Maddipadu LM)_
Kurnool District ]
127 101207 _ Star Nio Chem Private Limited, |.E , ADONI, Kurnool Dis District-
Nandyala District
128 101734 Agrisol India Private Limited, Udumulapadu ( (vg). Dhone (M), -
| =« ' Nandyal District °
129 49344 ! Sifion s, Rachana It (vg), Anantapuramu (M/Dist )
' Sri Satya Sai District . - pd:g) o ap
130 108101 Varahi Pharma Private Limited, DA Thumukunta (vg). Hindupur (M),
5T G754 T Fioe o et =
1 1 low Chem Pharma Private Limited am (vg) Hindupur (M),
. Sri Satya Sai District el

;_T‘—' } |E - e i i e

- 132 114304  Anvitha Life Care Pvi Lid | Attvaram (V) Ozili (M)
133 | 114400 . Coastal Drugs, APIIC, | P, Attivaram (V). Ozili (M)
134 114402 _ Nitroalkanes Specialist Pvt. Ltd , APIIC_ 1P, Attivaram (V), Ozili (M)
135 114428 Norrish Laboratories Pyt Ltd., Attivaram (V). Ozili (M)
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136 | 99117 (:l'ayﬁwmachomlnma (P) Limited. Gajulamandyam (V) Remgunta
£ 1. M)
137 | 23345 S LR Pharma Private Limited, | E Segpaﬂa Renigunta (M)

138 99687 Synergy Remedies (P) Ltd . Gajulamandvan (V). Renigunta (M;
138 99437 Phanmthmuhca&stud PiotNoBGBAPﬁC

| ___ Gajulamandyam (V), Renigunta (M)
140 | 99569 Sni Radha Bio-Tech India Pvt Ltd, Gajulamandyam (v) ). Remigunta (M,

141 | o 99570  Mythil Life Science Pvt Ltd, Gajulamandyam (V/). Renigunta (M)
142 * 99993 Chromo Medcare Private Limited, APIIC Industrial Park

~ Gajulamandyam (V), Renigunta ( M)

143 119009 Radiant Pharma, APIIC Industrial park Gajulamandyam (v),
L Renigunta (M) |
gé(,u \ L
DumdFocmn
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File No.FCTR/310/2023-JA(A)-DCIFVSP

| GOVERNMENT OF ANDHRA PRADESH
| FACTORIES DEPARTMENT

. From - To
Sri V. Suresh Sri. P. Anjaneya Raju,
B, E.. MBA, a)cum'
DaputyChiefkwpemome Sri. Chandra Sekhar Balannagari,
Vidakhapatnam.

-Manager
M/s. Sahithi Pharma (P) Ltd.,
Sy No: 56-P, 57-P,59-P, De-Notified
area, APSEZ, Rambilli (M),
Anakapalli — 530 011.

M/s. Sahithi Pharma (P) Ltd ,
Name & Address | Sy No: 56-P, 57-P,59-P, De-Notified area, APSEZ, Rambilli (M), |
of the factory Anakapalli - 530 011. '

R. No: 104355. __
Au(iit Date 19/04/2023 Noof | Regular | 30
i Sri. V. Suresh, workers

} Deputy Chief Inspector of Factories, | Present | Contract 16

Auglit Team Visakhapatnam. e
Sri. P. Chinna Rao, -
-’ Ific. Inspector of Factories, Casual -
saKnapainal l_

Total | 46 f1

Improvement Notice

:ﬁmmmmmmmmmwmmam. They shall be complied
imrediately and a report in writing shall be submitted in this office within 15 days from
the date of receipt.

S |

A. Health And Safety Policy e ]
"1 1'b | The Health and safety Policy has to be prepared keeping the guidelines under
| Rule 61(SB)A of AP Factory rules like arrangements for involving the workers,
Mmm@diw&mmmwwm,ﬂmm

Mdmmmammaammmm.
conducting periodical audits and risk assessments, arrangements for informing, |-
mwmmdwmm...mmummm . |

b5 | Make the policy known to all workers through the safety induction program itself
Thapoﬁcy&aﬂbehwndaﬁndivﬁolo@hnguageaboandbamdeam&lableat '|
. | all locations. . i

=0

C.| Safety Committee 1
3 mmmmummammmmmduﬁesmm
Creating safety awareness among workers
Reviewing the documents like HARA, HAZOP, Audit, Onsite Emergency Plan

1

L
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d

and recommendation implementation
Carrying out H&S Surveys etc. ..

4 | No separate mechanism was found in place for updating the safety committee
members. Vigorous efforts shall be made for capacity building of safety committee
members so as to enable them to understand the sanctity of their role by subjeéting

them through broadly designed special training programs, best practice sharing,
courses in external institutions etc..

D. Safety Budget

No practice of separate budgel allocation is being followed. Use the allocation of |
budget as a tool
« To make provision tor future improvements towards the compliance of
legislation and recommendations from safety monitoring activities, risk
assessment and accident investigations.
« to ensure managers pay sufficient attention to the subject and in assessing
future workplace safety provisions;
« to encourage the creative thinking and proactive approach in enhancement
of safety at workplace (Encouraging Research, Leaming from Best
Practices etc.)

E. Information, Instructions, &Training

1|a

No practice of display of safety information was found being followed. Arrange |
for displaying of safety information / instructions with Do's & Don'ts in English & |
local language at the each work place and also at main gate depending up on I
Mmevancytomeiocaﬁmmaﬂassuas!subgectswmectedtohealm and
safety at work.

Arrange for compiling the i‘tfonnabontobeoompulsoruydeclamdtomeworkers
as prescribed under Rule 61(SB) C (1) and furnish the same to workers in the |
form a booklet. |

Arrange a separate training cell in the factory for extending continuous training |
on various aspects in safety and health at work.

The induction training to contract workers was not adequately designed to cover |
all the basic aspects of heaith and safety at work. Redesign the same suitably at | |
least 4 hours for them. ,

The present design of the modules of training programs on safety at work at |
induction, job specific and refresher levels is not scientifically addressed
especially for contract workers. It shall be considered with appropriate
seriousness immediately and redesign as the training hours for Regular
Workers: 8 Hours and Contract Workers: 4 Hours.

Persons holding supervisory position and overseeing the handling of hazardous
ma&euabshaﬂbegot&nundmpmmibedmasdetaﬁodmmleeﬂscw
'Iheyshallalsobetrauwrsforworkersmﬁwfactory

. Specific retraining shall be extended to the workers whenever a new hazard
is added in to the factory as no such practice is in force.

ii. Arrange for a calendar for refresher training for all workers in OHS mat&ers
and implement the same. '

The data with reference to number of persons trained, Number of training Man |
hours etc....shall be maintained for at least for last 2 years.

2
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The safety training record shall be maintained in worker wise so as (o assess |
the training effectiveness and designing the future schedules.

. Accident / Near Miss Reporting <

A

...

Mhmsyﬁamdnwmiumdaoddentcbsﬁmmdnomrd
investigations carried on in to such near miss incidents is available in the factory.
3

Arrange for this system and maintain the record for at least 3 years.

Inspections: " . .
There is no system of internal periodical inspections followed in the factory with
a predetermined frequency with and no record is available. Introduce this system
with the responsibility assigned to all departmental heads and submission of |
report to unit head. |

Conditions:

sa s

House

Y]

- | There is no predetermined system for dealing with spills. Arrange for spill

Corrosion was noticed at different locations In the passages, floors etc. Address |
them |

|
4
i

ing kits and also the bins for collection of wastes at different locations

Provide disposal bins at different locations in the factory clearly segregated and |.
marked "

Provide local exhaust hoods over the manholes of reactors, raw material |
dispensing locations etc... and connect them to scrubbing systems. ‘

Wﬂtwaysmmeplm“m“wonsmmtmmmubej
clearly painted. !

Conduct inter departmental competitions in the factory for good housekeeping
and the best can be suitably awarded. Explain the house keeping standards 1o
all the workers elaborately based which the competitions can be held.

Ventilation

Natural ventilation in different sections are inadequate, the number of air
dumggospuhwrsthbemeasuredmproducﬁmblm

Get the ventilation study done through a competent resource for production
blocks and other sections in the factory where only natural ventilation prevailed

 and submit the report. il
Hlumination

Thepouibﬂkyeﬂormaﬁond@aremdshadomshalbaexwﬂmddumn@1 _

time and accordingly the lighting shall be arranged to avoid them.

. Hazard & Risk Control

b.mmmmmmmmmismmmmT

'| hazards associated with raw material and the hazards associated with chemical |

mmmmm,umatimmmmmmmmmmej
compliance report on recommendations in the report.

,67—-
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K. Safe Operating Procedures

1

List out the operations governed by written safe operating procedures in the |
factory ( attach separate sheet if necessary )

b

The SOPs shall be displayed or made available at work places for ready
reference

Cc

The SOPs prepared shall be validated by a safety professional hamg
experience in the pharma industry .

Prepare a standard procedure for Management of Change (change in materials,
equipment, process, person etc) in the factory and implement all changes only
after the approval of the same as per this procedure

All the SOPs shall be reviewed and updated at least once in a year or as and
when there is a new learning by taking in to consideration the data on accidents
& near miss incidents as well as the experiences across the industry, in order to
enhance the safety integration in the operations even though there are no

Prepare written SOPs for the operations like 1) data of accident and record
keeping and 2) definition of processing and non-processing area to restrict the
contract workers' entry in to the processing area 3) for the operations like
engagement of contract worker in chemical handling and implement after
appropriate training to the workers. 4) Shift relieving activities, engaging new shift
relievers, working hours if the workers engaged to continue in the same shift and
reporting to Inspectorate of Factories. 5) reporting to Inspectorate of Factories, if
any deviations from Form-11. 6) Pre and Post employment medical
examinations. 7) Health and Safety Surveys by safety committee along with
Industrial Hygienist. 8) inclusion of certification of competent person in the
confined space entry work permit. 9) The operations of boiler by contract workers
and appropriate training to them. 10) Notifying the emergency works to the
Inspectorate of Factories.

The operations namely dispensing, unloading, loading, transfemng of drums
assisting directly to chemists other than non-processing area, in which the
contract workers are found engaged without proper license. This shall be
dispensed with immediately. Activities to be performed shall be covered in CLA.

Engaging the contract workers shall be avoided in charging the raw materials
into the reactors and other operations involving transfer of chemicals which are
part and parcel of core manufacturing activity.

The contract workers operations shall be covered by SOP's

Get the contract workers adequately trained on SOPs being adopted as the .

same was found not attempted suitably

No information was furnished to the workers on the possible consequences in

the event of a deviation from SOP. Furnish the same

Emergency Management

-

"J

On site emergency plan is not prepared by considering all the hazards identified

in HARA as well as associated worst cases among the all credible cases
Address this suitably. =

No steps were found taken to make the workers aware of Onsite emergency plan
and its details. Arrange for training on this topic immediately.

The scenarios identified are only for raw materials, no emergencies identified
based on the chemical in process like chances of runaway reactions and the

4
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them daily and tested once in a month

d.ﬁmmwmwﬁmmntpmmmmaddmr"
of matenals into reactor/kettles if the process conditions excessively deviate
from normal limits

e. Arrange for all safety instrumentation checking daily and testing once in a |
month. Checks in daily rounds should be maintained in log Book.

o

Nmngeaﬁﬂ:emdorsﬂmﬁkshwhi&em!hm&dmmymcﬁms
/distillations are being carried on either in isolation or installed in separate
shed

The workers engaged in sampling operations shall be adequately informed |
about safe procedures.

Compatibility matrix shall be developed for effluents and precautions shail be |
taken avoid mixing of effluents from different processes to avoid formation of | -

Arrange for improvement of ventilation in process area by mechanical means
mmmwmvgupofchemica!mncenﬁaﬁmsupto
flammable/harmful limits

11

- Provide sufficient continuous exhaust arrangement in the biock and get it |
interlocked with the said process so as to ensure the process can not be carried |
on without the operation of said ventilation system

12

Through ventilation system need to be provided in all production blocks and
processing areas.

13

Introduce a system of ensuring the ‘batch commencement preparedness’ at the
beginning of each batch of production of each product by including appropriate
endorsement by shift in charge in BMR of each batch. This shall ily |
cover relevant safety precautions like PPE, Training, Pep Talks, raw material 5
beling, equipment readiness etc.. !

Provide online oxygen analyzers in confined or closed rooms with Nitrogen |
mmeﬁonsmdkeepﬂwdiap&ayofﬁemsuﬂﬁﬂwmm.km\gafori
audio alarm to alert in the event of drop in Oxygen level below the safe limit

14

mwmwnmmmmawmmm{i
like centrifuges in order to ensure minimum required flow of Nitrogen into
$

18 |la

Provide suitably designed chemical and heat resistant full body suits to the |
workers engaged in charging of chemicals in to reactors either with SCBA or
online air supply

Provide special nipple or reverse threads connection to airline connection of full
body airline suits in order to prevent the accidental connection with Nitrogen line
if any in the v

19

Get the scrubbers functioning interlocked with process continuity so as to
interrupt the process if the scrubber failed to function

Arrange for periodical sampling of scrubbing media in scrubbers and analysis |

for its potentiality and maintain the data B

nitiatives like timely intervention, correction, counseling or coaching
designed and being practiced for abnormal behavior of workers at work |
- ially in the areas of chemical safety & Process Safety. . J

6
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emergencies associated with the specific processes.

The possible emergencies shall be reviewed based on the industry experience
and internal assessments once in every year. The onsite emergency plan shall
also be revised based on this review.

The possible emergencies shall be reviewed based on the industry experience
and internal assessments once in every year. The onsite emergency plan shall
also be revised based on this review.

The emergency plan is not reflecting the arrangement made if any for
summoning the outside help rescue, firefighting, urgent medical needs. Ensure
their coverage while revising the plan.

Display the site map with escape routes, Assembly points, North Direction and
viewer position marking, at all strategic locations in the factory.

Details of communication facility shall be arranged ( both within & outside the
factory)

The equipment made available for emergency management is found inadequate
when compared to the possible demand in case of a worst case scenario.

Improve the inventory keeping the possible demand into consideration.

Organize the mock drills of onsite emergency plan once in every six months in

_| the presence of Mutual aid members, neighboring factory representatives and

other stake holding external agencies including Governmental Departments.
Maintain the record of mock drills with all relevant details like scenario, action
plan, short falls noticed and photos etc

M. Maintenance and Condition Monitoring

Statutory tests should be added in the Prevenlive maintenance schedules for all
equipment & instruments etc..

All the parts of plant, equipment and machinery, failure of which can rise to .
emergency situation shall be got identified and tested once in 2 years as per the |
test procedure evolved by the competent person and record shall be maintamm

All the parts of plant, equipment and machinery, failure of which can rise ta
emergency situation shall be got identified and examined the oompetent person
once in a month..

Gelmefactorybuddingseewﬁedformmmybymempemrdperson‘

approved by the Director of Factories, AP, Vijayawada.

u.mpmusnm

Thephysicalﬁmassofﬂwworkershaﬁbemssdwwkadeamnmeaworkens

engaged in an activity covered by permit system

OPromss:fety

c

Connect the vents of relief systems to surtably dasegved Dump tanks of not |
less than twice the volume of the biggest reactor connected, with adequate
sized venting and flash back protection

-
Automatic vacuum cut off arrangements should be made to the vacuum pump;
S0 as to limit the vacuum in safe limits at all times.

a. Provide suitable provisions such as automatic and remote control systems for
controlling the effects of dangerous chemical reactions.
b. Provide automatic flooding or blanketing or other effective arrangements 1o |

5
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[ P8 | Provide fire protection measures al Hazardous waste storage

#9 | Arrangements should be made for removing the smoke immediately after a fire |
in an enclosed area

Q Storage and Handling
Pmﬁdehbeﬁrlgmmfoodmmmwmemntainersfm_

andling/storage of chemicals duly indicating the contents and their hazards
and safe handling methods ¢

! Pmsmmmmmbmmmmmmnansm
H mmmumxmymmmnyamm

Provide properly anchored & independently (without resting on the tanks)
- mpponedamandwoddngplaﬂmtoPPFRPmHmEstmagetanks}'
(non-metallic material) |
Provide the bund walls independently to each of the Bulk storage tanks,
4 | process storage tanks, receivers containing flammable, toxic and corrosive
Meah(kmtoadofmnmbundwaﬂs)inordurtommmmk.

Pmewmnﬁaimnwmvamgaﬂmsvmeh. vents of glass vessels,
S mmatcwprmoctpﬂmnsmrgnemmmaemdmkagaof

S—

Provide adequate number of spill mopping kits of standard type at ail strategic |
locations :

b. Arrange for examination of the pipelines carrying flammable materials by a
responsible person once in a week to detect any defect or accumulation of
material and maintain the record

Provide following Safety measures in chemical drum storage & handling
a. Provide a dedicated drum storage shed E

b. Provide dedicated Fire sprinkler system in drum shed .'

c. Provide Leak containment arrangement in chemical drum storage

d. PMWmmemsasMasmagesz

e. Stacking of drums shall be in single layer

f. _Provide Trolleys for handling drums i

20| | Provide the following Safety measures in Chemical Tanker unloading.

I. Level Flooring for tanker positioning
ii. Wedges for tanker immobilization
iii. Hose with electrical conductivity for unloading
iv. Earth continuity interlocking
v. Colour coding -
vi. Labeling
vii.
vili.

i

15

-

Fire Sprinkler System for tanker location
Means of access to tanker top

-7 -




File No.FCTR/310/2023-JA(A)-DCIFVSP

P. Fire Safety

Replace the existing plastic pipes with electrically conductive pipes for
transferring of chemicals from reactors to centrifuges etc.

The usage of drums and other containers made of electrically nonconduclive
material (ke HDPE) for handling of flammable materials shall be dispensec
with in view of the hazard potential associated with them

Provide earthing and bonding to all solvent pipelines, vessels and tanks

Pmﬂdommﬁnamdmmmtwumsinmmepmsyamin
use for the transfer of chemical

10

Maintain the record for the periodical measurement for earthing and bonding
continuity

12

a. Provide anti static containers to handle the static charge prone materials

b Provide wrist bands to all workers in the processes to discharge the static |
charge on their bodies

=

13

Pmﬁdeﬂashbackanmmtomavantsdcmdenm.oenuﬂugss‘swmga
tanks, charging tanks, Dump tanks etc...

18

Ensure that the shoes wom by the persons inside the plant free from any metal
on them. p

19

Display smoking prohibited and cautionary notices to thatextent. |

21

a. Identify all process, storages, equipment and plants where in serious
explosion and flash fire hazards are present and propose them only in a |
buildings '

b. Identify all industrial processes involving serious fire hazard and locate |
them locate them in buildings or work places separated from one ancther
by walls of fire-resistant constructions ]

The equipment having serious fire hazard like reactors, centrifuges etc... shall
be isolated from rest of the work place.

25

There should be a second and emergency stair case in addition to regular
staircase provided for all floors of the building.

High hazard materials are being stored in the floors and ensure that the travel |
distance to the exit is less than 22 .5meters.

31

Brovide dedicated sprinkler system to all the plants with flammable matenals |
except in case of water reactive materials and connect them to fire/ heat

detection systemsinordwtogetauthpressedintoseMoeincaseota i
fire. '

Thaﬁreﬁghﬁngsymemmmefagmryarenotinproponimtomeﬁreload_{
mimmmmymmysnmwﬁwm.setmeﬁm‘
safety audit done through an expert third party and submit the compliance
report

Arrange for well ventilgted rooms of fire resisting constructions which are |
isolated from the remainder of the building by fire walls and self closing firs |
doors for keeping the flammable liquids, if any, intended for batch production !
requirements in production blocks |

e

Provide Fire resisting doors at appropriate places along the escape routes to ‘
preventspreadafﬂreandsmoke. particularly at the entrance of lifts or stairs |
where funnel or flue effect may be created inducing an upward spread of fire |

7
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S.|Electrical Safety

The rubber mats should be examined periodically by an authorized person and
record of such examinations shall be maintained and made available during

inspection.

mwmmydmm,mmﬁwm*ﬁugums”
de«mshmedanmmmimmn&mpimus

Fume extractors (localized) should be provided, to extract fumes during welding, 1

4 | gas cutting operations. :

g A Protective Appliances , ]

1 1lc | Fumnish the details of PPE to the workers as identified in matrix format showing

the nature of each work Vs. PPE provide. |

. 2 TThe feedback from the workers shall be obtained through the safety officer |
before finalizing the selection of any personal protective equipment. R

3l TExcept the location specific PPE, wearing all other PPE by workers like Safety |

m,mmmmmmdmmemmy@mumuas
bmcmntdworkmmeboﬁnnmgofaachmjﬁ_. -

-y

)

Cop
Cop

" jigned by Suresh
{adapalli

Yoo 05-06-2023 22
teason: Approved

Provide rupture discs of adequate size and capacity to the Kettles (in addition to
the existing SRV'S)

K / B-1/001 to 003 -10 KL Capacity, '

K / B-1/004 -6 KL Capacity,

K / B-1/005-8 KL Capacity,

Reboiler (RB) No-3 of 5 KL.
Pmﬁﬂowawrspﬁnﬂaananmmtinliquidmrmuse.
Pravidaspl!mntainhgpaﬂetsanddmﬁtersinl&qukdwamhmm.
Provide earth rite system in solvent tank truck unloading area.
PmﬂdeasfwdwhhwwmmsoNentmuoadeay.
Ensummﬂyﬂameprodﬂtﬁngstnsolvemdistiﬁahon area.

V. Suresh .
Deputy Chief Inspector of Factories
Visakhapatnam.

submitted to the Collector & District Magistrate, Anakapalli.

-

rmmd o the Director of Factories, Andhra Pradesh, Vijayawada.

27:27
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GOVERNMENT OF ANDHRA PRADESH
FACTORIES DEPARTMENT

From To

Sri. V. Suresh, Sri. P. Anjaneya Raju, (Age: 53 Years),
B.E, MBA; S/o. Jagannadha Raju ,

Oeputy Chief Inspector of Factories, Occupier,

Jisakhapatnam. Sri. Chinta. Eswara Rao, (Age: 43 Years ),

S/o. Parisinaidu,

Manager.

M/s. Sahithi Pharma Private Limited

(formerly known as M/s. Sruthi Chemicals)

Sy. No: 56P, 57P, 59P, De-Notified area,

APSEZ, Atchuthapuram, Rambilli (M),

Anakapalli - 531 011,

d ~ Lr.No. A/ 348010/ 2023; Dated: 10-07-2023

Sub:- Factories Act, 1948 and A P Factories Rules, 1950 — Major Accident
occurred at 11: 10 AM on 30-06-2023 in M/s. Sahithi Pharma Private
Limited, (formerly Known as M/s. Sruthi Chemicals), Sy. No: 56P,
S7P, 59P, De-Notified area, APSEZ, Atchuthapuram, Rambilli (M),
Anakapalli 531 011~ Prohibitory Orders — Issued — Regarding.

Duringﬂucoumofmquiryithaaboenfoundtmwnvapouroolumnof
‘mrocoveryaocﬁonmmdeatUo(KfB-ﬁOOSdBKLmdly)in

1 Venlsizecak:tﬂaﬁonswerenotdoneformedisﬁlhtionpmssslnﬂw!(a!tlesl
reactorsandasafe!yvammimdequatecapadtywmrnmbeen
provided to the Kettles/ reactors. Due to this, the excess pressure built up in
mereaaorcouldnmbedisdwgedsafelymaﬁecﬁngmew
reactors and vapour column,

..7(, -
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2. The studies related to ascertain the maximum heat generation potential in the
distillation process were not got done based on which the Kettle/ reactor
cooling system has to be designed. Due to this, the Kettle could not handle
the excess heat due to deviation of parameters in it like pressure, temperature
beyond the safe limits which lead to uncontrollable thermal runaway.

3. (Di Methy! Sulphoxide) is being distilled without getting HAZOP study done in
order to identify and evaluate risks by considering the possible deviations
during the process.

4. Hazard Analysis and Risk Assessment (HARA) report was prepared without
considering the product of (Di Methyl Sulphoxide).

5. No interlocking arrangement was provided between the vacuum pump and
steam input to cut off steam input to kettle/reactor jacket and auto activation of
inhibitors in case of failure of vacuum pump.

6. The spent solvent of (Di Methyl Sulphoxide) was not completely analyzed for
presence of incompatible impurities which may lead or initiate thermal
runaway in distillation process.

7. Failed to identify and test all the plants, pipelines, equipment and machinery
along with vacuum pump once in two years by evolving a suitable test
procedure by a competent person failure of which can raise to an emergency
situation.

8. Failed to identify and examine all the plants, pipelines, equipment and
machinery along with vacuum pump once in a month by evolving a suitable
test procedure by a competent person failure of which can raise to an
emergency situation.

it was found that the said accident and its consequences had taken place as 3
result of noncompliance of various legal obligations as mentioned above. With this
Accident, there is a reason to believe that there is an imminent danger to the safety
of the persons employed therein, if the kettles/reactors are allowed to operate for the
manufacturing process without complying the above violations. Hence the following
prohibitory orders are issued.

PROHIBITORY ORDER
Section 40 (2):-

In view of the above, the usage of all the Kettles/ Reactors and other reaction
vessels in all Production Blocks in the factory, which normally work at a

pressure not above the atmospheric pressure but in which there is likelihood
of pressure being created above the atmospheric pressure either due to
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reaction getting out of control or due to any other circumstances, is hereby
prohibited until further orders based on the compliance of the following.

1

Coyl
Coxl

igned by Suresh
adapall
ale: 10-07-2023 14

sason: Approved

. All the kettles / reactors shall be provided with suitable rupture disc and safety

valve of adequate capacity and size to prevent the pressure being built up in
the reaction vessel beyond safe limit based on the vent size calculations.

ThecooﬁngsystemloaﬂmeKotﬂesandmdorsmalbedwgnedpmpeﬂy
based on the evaluation of heat in the process scientifically in order to
withstand the possible deviations of parameters beyond the operational limits.

. Hazard Operability (HAZOP) study shall be conducted for all the products

being distilled in the factory by considering the possible deviations during the
process, and submitted along with compliance of its recommendations.

. Hazard Analysis and Risk Assessment (HARA) report shall be prepared and

submitted by considering all products.

. Audio visual alarm coupled with flooding of process inhibitors / terminators

shall be provided for all process kettles/reactors.

Proper arrangement shall be made for testing/examination of impurities
(Quantity) present in the spent solvent before receipt into factory.

.ldentifyandtestallmephms,pipelines,oquipmentandmad\inoryonceintwo

years by evolving a suitable test procedure by a competent person failure of
which can raise to an emergency situation.

8. ldentﬂyandexanﬁneanmeplmts,pipdhes.oquipnmtandmad\inmyonce

inamonthbyevolvingasuitaﬂeteﬂpmcach:rebyammpotentpurmnfaihre
of which can raise to an emergency situation.

Theprdwibitoryordarslswedshaubeinforceunﬁlheyammvoked.

Yours faithfully

Deputy Chief Inspector of Factories
Visakhapatnam.

y submitted to the Director of Factories, A.P., Vijayawada.
y to the Joint Chief Inspector of Factories, Visakhapatnam.

'2:52
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‘N0.569/2023/SA-1/Coordn, Dt.30/06/2023. Collector’s Office,
; Anakapalli.

PROCEEDINGS OF THE COLLECTOR & DISTRICT MAGISTRATE,
ANAKAPALLI
PRESENT: RAVI PATTANSHETTI, L.A.S.,
@E@
Sub:  Industrial Accidents Anakapalli District — Incident occurred in the APSE7
(De-notified area) of Rambilli Mandal in Sahithi Pharma PVt, Lid., - on
30.06.2023 -~ 02 person died and 05 persons injured — Constitution of a

| Committee to enquire into the incident and submission of enquiry report -
Orders - Issued

Rejd: 1. Rc.no. 204/2023JA of the Tahsildar, Rambilli Dt:30.06.2023

2. Preliminary Investigation report of the Deputy Chief inspector of factories,
Visakhapatnam dt:30.06.2023.

@E@@
ORDER:-

Whereas, the Tahsildar, Rambilli reported that a fire accident took place at

abolit 11:10 AM on 30.06.2023 at Sahithi Pharma Pvt., Lid.. located in APSEZ,

Atchutapuram (De- notified Area) Rambilli Mandal, Anakapalli District during solvent

loacqrng causing severe burn injuries to (7 persons and subsequent death of 2 persons.

| Therefore, a committee is hereby constituted with the tollowing officers to

conguct an inquiry and submit a detailed report on this accident:

L pgint Collector, Anakapalli Chairperson
2 Allditional Superintendent of Police, Anakapalli ember
3 District Fire Officer, Anakapalli Member
4|D{'puty Chief Inspector of Factories Fm'mber
5 [t vironmental Engineer,A_P. Pollution Control Board F\dember
6 R¢venue Divisional Officer, Anakapalli J‘vlember
7 Diputy Chief Commissioner of Labour, Anakapalli Member
8|Aty expert/person as decided by Chairperson (_0-opted member
. The Committee constituted shall submit the report to the undersigned at the

earligst.

Ravi Pattanshetti
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File No.REV02-ESTOOTH/48/2023-SACORD

District Collector,
Anakapalli.

To

The Joint Collector, Anakapalli.

The Additional Superintendent of Police, Anakapalli.

The District Fire Officer, Anakapalli.

The Deputy Chief Inspector of factories

The Environmental Engineer A.P. Pollution control board.
The Revenue Divisional Officer, Anakapalli.

The Deputy Chief Commission of L.abour, Anakapalli.

Copy submitted Spl. Chief Secretary, Revenue (DM) Department, A .P., Amaravathi,
Guntur for information.
Copy to the Director, Disaster Management & Managing Director, APSDMA,

Kunchanapalli, Guntur.

Signed by Ravi
Pattanshetl

Date: 30-06-2023 21.16:14
Reason: Approved
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